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TAMIL NADU LEGISLALTILVE ASSEMBLY
TENTH ASSEMBLY-ELEVENTH SESSION

RESUME OF BUSINESS TRANSACTED DURING SESSION
HELD FROM 14TH FEBRUARY 1996 TO 1ST MARCH 1996

I. SUMMONS
Summons for the Eleventh Session of the Tenth Tamil Nadu Legislative Assembly
were issued to Members of the Assembly on the 8th February 1996 in S.0.Ms.No.22,
Legislative Assembly Secretariat, dated the 8th February 1996.

Il. DURATION OF THE MEETING

The Eleventh Session of the Tenth Tamil Nadu Legislative Assembly commenced
on the 14th February 1996 and adjourned sine die on the 1st March 1996.

1. SITTINGS OF THE MEETING

The Tamil Nadu Legislative Assembly met for 11 days during the period from 15th
February 1996 to 1st March 1996 on the following dates:-

15th February 1996, 16th February 1996, 17th February 1996, 20th February 1996,
22nd February 1996, 23rd February 1996, 26th February 1996, 27th February 1996, 28th
February 1996, 29th February 1996 and 1st March 1996.

It also met in the evening on the 20th February 1996.
In terms of hours it sat for 45 hours and 57 minutes.

IV. PROROGATION
The Eleventh Session of the Tenth Tamil Nadu Legislative Assembly was prorogued
with effect from the 3rd May, 1996 vide S.0.Ms.N0.105 Legislative Assembly Secretariat,
dated 3.5.1996.
V. DISSOLUTION

The Tenth Tamil Nadu Legislative Assembly was dissolved with effect from the
forenoon of 13th May, 1996.



VI. OBITUARY REFERENCES

Obituary references were made in the Assembly on the demise of the following
former Members of the Assembly on the dates noted against each:-

Date on
Period which
Serial Name Constituency  in which Date of reference
Number served demise made in the
as Assembly.
Member
1. Thiru Musiri 1980-84 11-12-1995 15-2-1996
M.K.
Rajamanickam
2. Thiru Arakkonam 1962-67 25-12-1995 15-2-1996
S.J. Ramasamy 1967-71
Sholingur 1977-80
3. Thiru. Andipatti 1971-76 06-02-1996 15-2-1996
N.V. Gurusamy
4. Thiru Udumalaipettai 1985-88 08-02-1996 15-2-1996
S. Thirumalaisamy
Gounder

All the Members stood in silence for two minutes as a mark of respect to the deceased

VIl. CONDOLENCE RESOLUTIONS

(1) On the 15th February 1996, Hon. Thiru R. Muthiah, Speaker, placed the following
Condolence Resolution before the House:-

"B LIHSHT PETETET (PHH OWEFFT SH(b, eTarlly., FIOITE Heufsem 1811996
DT s wapepps GHISs GuCuraa WEHs swi 2GS,

weDHS S, eTemly ITLITE  eufseT BT Wb, Hmeyemtr  wreULL LD,
GlqeurLr sreisredled o eter Hibo@m SHrrosde 1923-g b g eamrh Cuo Jriser 28- b
preterm  Wpnsry. Ge. wlibd  CQupm,  Setery  1948-gpid et rHEl  Uanfludle
suflgflevdlrgra Sl srewn uamflurpdleamy. berar) oeumsSmHS S L TeID STTELOTS
Suugsaieow  greflemor  Gaugiell(h  Bglls genpuier mHULeramy.  Cseimki@,  SLD
HeopluLmsear o UL 290 ULmselled jeul Budgererty. fAdwsrseyd, CQuflugrsean 120
sSTUTSSTRGEN®  Bgdgererry — Guoed,  wGeumy — uLmseallar  swrflliLmeTrTseL,
Qus@nrmsead dsphgeTemty. eupl &, Luwe, GeusTerd, s Gampseily Curem Quihamss
Epprigarted Briigen foue u@GdHser urdésiul Gurgid, 1962-oy b opar® QbSHu-Far
Curg eper Gumgd Bleugrenr HHwrs Lo ols gpurls B Srligsd Carhdgemerty. oeurs
s  Comeussta  1968-g b @QpHu- ol "usoud  LlLpb, BTN
LOSMEHPSS6 wHILD "LIsL) Ll euprsliul (Hererer,



orflwuedled  Sally  FhHurh CQarater  (PRCaHSsms  HSH 1982-yb Iy er(H
OsamEeCss sl fows Gt mdu oeuf 1983-gy b yambh Bl Cupm by s L el
Qurgis Caisedlgibd, Nememy 1985-gpd per  Curgs  Caisedlad, ogem  Semery
Sjarenoudled 1994 -y ib g emrh perCunm Curgs Caisedad Ceubd eurens @Gl epetn)
ey wpdr GrGss (paswewdsrml  CurpUCubmeTerry. QnHw  Caflw  Hrélugud
sas0se @f SApLALgamzl QUDNS SesDBHSTT.

Qeueurm orflueliaib. HanrluLggempuiid srgemerse L Hapssls srigul e
HSr  wasaflar  HoUGMmaEsGTLeITEs  HapbsCar®. Slps  wasefler  eTanLILLD,
perodlemuwd Cu@wereiley GQuppeurmis SHepbsty. @ollurs, Oeaemer wLIMpETSHer g
WNGDHs Dss@mn CsTerTLcuTseyd QMBS

Sssmsw  Spliyb, gtoyb  Cstar,  CQumbsmasuiier wape| FHOFLWLPGLITS
Cuflpliur@w erenr QUICLITa6L SMHSHIEDS).

Sfeienrgl wane| GHdg eumrl Wfbg BBHL HafsDd GHLUSHEHEGLD.
ojeuf Bz upms Caraml  Samearaums@Gh QUCUTMe saTs DB QRS
S@sTusmsLD Qsflelsgs Csrardna”,

The above Resolution was adopted nem con and the House stood in silence for two
minutes as a mark of respect to the deceased.

(2) On the 29th February 1996, Hon. V.R. Nedunchezhiyan, Leader of the House
moved the following Condolence Resolution:-

1989 -~y b e (s 1991 b gpeam® euany HrEpOGCaes-aL L QUMb
LOTGULL LD, TTSMLTLD AENCE NEGIES SLODBT(H gL LoeTmLl Curemeus s
Corpshasiu(Bw,  1991-op b yearmgd  H5CsTGHGNmHE — Qrawmmd  (perHuns
QuCureneusE 2 puilemmss CsibbsOHdsliul (b @eflw vy, Cewuaddpad GCarar®
uenflwrpd eups HmwS roewtl poesbl ojeuiser @em 29-2-1996 ST B|EHM  LOFEITLD
SoLbs  gurs Qewd Csli@h QUCureamey WFe|Dd eUHBHEDE, TaMIg LLEDEITED
Sfauany Jflbg uBHID AT GHLUSHEMHEE WPHS QIESmOUD HEDISTUS@SULD
@UCureney Qsfellggs Carardng”.

The Leader of the Opposition and Leaders of Parties spoke on the above Resolution.

The Hon. Speaker also associated himself with the sentiments expressed by the
Members.

The above Resolution was adopted nem con. and the House observed silence for two
minutes and then adjourned for the day as a mark of respect to the deceased.



VIll. PANEL OF CHAIRMEN

On the 15th February, 1996, Hon. Speaker announced to the House, the following
Panel of Chairmen for the Eleventh Session of the Tenth Tamil Nadu Legislative Assembly:-

1. Thiru V.P. Chandrasekar

2. Dr. S. Sundararaj

3. Thirumathi Maria-Mul-Aasia
4. Thiru V.K. Lakshmanan

5. Thiru R. Singaram

6. Thiru C.K. Thamizharasan

IX. QUESTIONS

180 Starred Questions and one short Notice Question were answered on the floor of
the House. Answers to 698 Un-Starred Questions were also placed on the Table of the
House.

X. STATEMENT MADE BY MINISTERS UNDER RULE 110 OF THE TAMIL
NADU LEGISLATIVE ASSEMBLY RULES

During the period under Review, two statements were made by Hon. Ministers under
Rule 110 of the Tamil Nadu Legislative Assembly Rules on the following matters of public
importance:-

Serial Number Statement made by Subject
and date (2) 3)
1)
1. 23-2-1996 Hon. Thiru K. Lawrence, Submission of
Minister for Backward Classes representation by various

Associations for inclusion
in the list of Backward
Classes on the Tamil Nadu
Backward Classes
Commission instead of to
the Government

2. 1-3-1996 Hon. Thiru S.D. Somasundaram, Importance of
Minister for Revenue implementation of  the
Scheme of issue of Patta

Pass Book to the farmers.




XI. ADJOURNMENT MOTIONS

The following notices of Motions for Adjournment of Business of the House were
brought before the House and the Hon-Speaker withheld his consent to raise the same after
hearing both the Members and Hon. Ministers concerned:-

Serial Number and Name of the Member Subject
date 2 3
@)
1. 17-2-1996 Thiru G. Palanisamy Missing of 24 Fishermen in
Thiru R. Thamaraikani Rameswaram on 14-2-1996.
2. 22-2-1996 Thiruvalargal Raids  conducted by
S.R. Bala Subramonian Income- Tax Department in
(Leader of Opposition) the premises of the Tamil
S. Daniel Raj, S. Alagiri Nadu Textile Corporation,
C. Gnanasekaran, B. Ranganathan Coimbatore.

Elamvazhuthi, V. Thambusamy

Thiru S.R. Bala Subramonian

3. 26-2-1996 .. i i
(Leader of Opposition) Somb e?<pI05|on n
. ) . aranampatti near
Thiru'S. Daniel Raj Coimbatore on 24-2-1996
Thiru S.Alagiri

in a Maruti Car, resulting in

Thiru Ganasekaran the death of a person.

Thiru R. Thamaraikani
Thiru G. Palanisamy
Thiru R. Singaram

XIl. CALL ATTENTION STATEMENTS

Eight Call Attention statements were made on the floor of the House by the
Hon. Ministers on the following matters of urgent Public importance:

Serial Number and Name of the Minister who made Subject
the date on which Members who the Statement.
the statement was called the attention
made of the Minister
1) (2) 3 4)

Preventive  steps
taken to control
diseases spreading
from the effluents
discharged  from
the Private Dyeing
Industries in
Central Urban Area
of Devangapettai in
Coimbatore
District.

1. 26-02-1996 Thiru K. Selvaraj Hon. Minister for
Industries




Serial Number and Name of the Minister who made Subject
the date on which Members who the Statement.
the statement was  called the attention
made of the Minister
1) ) (©) (4)
2. 26-02-1996 Thiru Hon. Minister for Fﬁg%ﬁ?ﬂgs?nad by
M. Poorasamy. Industries 12-2-1996 due to
low payments of
Rs.470/- only per
ton by the
Management and
the delay in
expansion of
Nadipisai Pulavar
K.R.  Ramasamy
Co-Operative
Sugar Mills,
Thalaignayiru in
N.Q.M. District.
3. 28-02-1996 Thiru Hon. Minister for Non-
M. Periyaveeran Public Works. implementation of
the Sothuparai
Dam Scheme in
Periyakulam in
Madurai District.
4. 28-02-1996 Thiru. A. Pauliah. Hon. Minister for Situation  arising
Public Works. out of the reduction
of irrigation
division from three
to two in
Kanyakumari
District in  the
Government Order,
dated 19th January
1996.
5.01-03-1996 Thiru Hon. Minister for Declaration of
C. Ramaswamy. Revenue. Sankarapuram
Taluk in
Villupuram-
Ramaswamy

Padayatchi District
as drought affected
area.




Serial Number and Name of the Minister who made Subject
the date on which Members who the Statement.
the statement was  called the attention
made of the Minister
@) ) (©) (4)
6. 01-03-1996 Tmt. Zeenath Hon. Minister for Plight of the poor
Sheriffudeen Housing and Urban people living for
Development. more than 40 years in
Asudikhan Street,
Triplicane, due to
transfer of lands to a
Private Person.
7. 01-03-1996 Thiru K.P. Raju Hon. Minister for Scarcity of Siruvani
Local Administration. drinking water in the
areas under Kurichi
of Kuniyamuthur
Panchayat of
Coimbatore District.
8. 01-03-1996 Thiru Hon. Minister for Delay in the

R. Thamaraikani

Adi-Dravidar Welfare

assignment of land to
the Adi Dravidars for
construction of
houses in
Rajagopalapuram,

N.Thiruvenkatapuram

Kaliamman Kaoil
Street, Padacheri
Pillayar Natham,
Vathirayiruppu,
Nottiamman koil
Street of
Srivilliputhur

Constituency.

Besides these, on the 1st March 1996, Five Notice of Call Attention on matters of urgent
public importance were also tabled and the statements thereon laid on the Table of the House

by the Hon. Ministers concerned.

XIll. GOVERNOR'S ADDRESS AND MOTION OF THANKS THERE UPON

Dr. M. Channa Reddy, Governor of Tamil Nadu, addressed the Members of the Tamil
Nadu Legislatilve Assembly assembled in the Legislative Assembly Chamber, Secretariat,
Madras, at 10.00 A.M. on Wednesday, the 14th February, 1996.

Tamil Thai Vazhthu was played at the commencement and National Anthem was

played at end of the Governor's Address.



The Motion of Thanks to the Governor's Address was moved by Tmt. K. Maria-Mul-
Asia, and seconded by Thiru Kanchi Panneerselvam on the 15th February, 1996.

The discussion on the Motion of Thanks took place in the Assembly for four days.
viz. 15th February 1996, 16 February 1996, 17th February 1996, and 20th February 1996.
Fifteen Members took part in the discussion. The Hon'ble Chief Minister replied to the
Debate on the 20th February, 1996.

Nine Amendments to the Motion of Thanks were received from Thiruvalargal M.
Sundaradoss, S. Rajaraman and C. Gnanasekaran, out of which five Amendments were
admitted and circulated. On the 16th February 1996, Thiru C. Gnanasekaran moved the
amendment standing in his name which was seconded by Thiru K.R. Ramasamy Ambalam,
Thiru M. Sundaradoss and Thiru S. Rajaraman could not move their Amendments as they
were not in their seats. At the end of the reply by the Hon'ble Chief Minister on 20th
February, 1996, the Amendments to the Motion of Thanks moved by Thiru C. Gnanasekaran
were deemed to have been withdrawn as the Member was not present in the House.
Thereafter, the Original Motion of Thanks to the Governor's Address was put to vote, adopted
nem con by the House on the 20th February, 1996.

XIV. LEGISLATIVE BUSINESS

During the period, Ten (10) Bills were introduced and all the ten bills were considered
and passed, the details of which are as follows;-

Serial Title of the Bill Date of introduction Date of
Number consideration
and passing.
(1) 2) 3) (4)
1. The Code of Criminal Procedure 27-2-1996 28-2-1996

(Tamil Nadu Amendment  (Bill,
1996 (L.A. Bill No.1 of 1996)

2. The Tamil Nadu Agricultural 27-2-1996 28-2-1996
Income-Tax (Amendment), Bill,
1996 (L.A. Bill No.2 of 1996)

3. The Tamil Nadu Agricultural 27-2-1996 28-2-1996
Income-Tax (Second Amendment)
Bill, 1996 (L.A. Bill No.3 of 1996)

4. The Tamil Nadu Agricultural 27-2-1996 28-2-1996
Income-Tax (Third Amendment)
Bill, 1996 (L.A. Bill No. 4 of 1996)




Serial Title of the Bill Date of introduction Date of
Number consideration
and passing.

(1) () 3) (4)

5. The Land Acquisition (Tamil Nadu 27-2-1996 28-2-1996
Amendment) Bill, 1996 (L.A. Bill
No.5 of 1996)

6.
The Tamil Nadu  Specified 27-2-1996 28-2-1996
Commodities Markets (Regulation
of Location Bill, 1996 (L.A. Bill
No.6 of 1996)

7. The Tamil Nadu Agricultural 27-2-1996 28-2-1996
University (Amendment) Bill, 1996
(L.A. Bill No.7 of 1996)

8. The Tamil Nadu Appropriation 27-2-1996 28-2-1996
(Vote on Account) Bill, 1996 (L.A.
Bill No.8 of 1996)

9. The Tamil Nadu General Sales Tax 28-2-1996 1-3-1996
(Amendment) Bill, 1996 (L.A. Bill
No0.9 of 1996)

10. * The Tamil Nadu Appropriation 1-3-1996 1-3-1996

Bill, 1996 (L.A. Bill No. 10 of
1996)

* Rules 30,130 & 132 of the Tamil Nadu Legislative Assembly Rules were suspended and
the bill introduced, considered and passed on the same day.

(1)

XV. FINANCIAL BUSINESS

The Interim Budget for the year 1996-97 was presented to the Legislative
Assembly by Hon. Dr. V.R. Nedunchezhiyan, Minister for Finance at 5.00 P.M on Tuesday,
the 20th February, 1996.

The General discussion on the Interim Budget took place for 4 days on the following

days:-

22nd February, 1996, 23rd February, 1996,
26th February, 1996 and 27th February, 1996.

Eighteen Members including the Leader of the Opposition took part in the discussion.

The Hon'ble Minister for Finance replied to the Debate on the 27th February, 1996.



10

(2) On the 20th February 1996, Hon. Dr. V.R. Nedunchezhiyan, Minister for
Finance, laid on the Table of the House, the Demands for Advance Grants (Vote on Account)
for the year 1996-1997.

Members were asked to table only five notices of Cut Motions in each of the
following five important Demands for Grants:-

1. 15 . Police

2. 17 .. Education

3. 19 . Public Health
4, 20 . Agriculture
5. 24 . Industries

Out of 110 Cut Motions received, 83 were admitted and circulated to Members.

On the 27th February, 1996 at the end of discussion on the Interim Budget, Hon.
Minister for Finance moved the Demands for advance Grants (Vote on Account).
Thiruvalargal C. Gnanasekaran and V.K. Lakshmanan moved 9 Cut Motions standing in their
names. The Cut Motions were either withdrawn by leave of the House or deemed to have
been withdrawn. 60 Demands for Advance Grants were moved one by one and voted and
Grants were made.

The Appropriation Bill relating to the Demands for Advance Grants for 1996-97 i.e.
The Tamil Nadu Appropriation (Vote on Account), Bill, 1996 (L.A. Bill No. 8 of 1996) was
introduced on the 27th February 1996. The Bill was taken up for consideration and passing
on the 28th February 1996.

(3) On the 27th February 1996, the Hon. Dr. V.R. Nedunchezhiyan, Minister for
Finance presented to the Assembly the Final Supplementary Statement of Expenditure for the
year 1995-96.

The discussion on the Final Supplementary Statement of Expenditure for the year
1995-96 took place in the House on the 1st March 1996, and House voted the Demands for
the Grants for the Grants for Final Supplementary Estimates for the year 1995-96 on the same
day.

Out of 61 Cut Motions received for the Final Supplementary Statement of
Expenditure, 8 Cut Motions were admitted and moved in the House. They were later
withdrawn by the Members by the leave of the House.

The Appropriation Bill relating to Final Supplementary Statement of Expenditure for
the year 1995-96 i.e. The Tamil Nadu Appropriation Bill, 1996 (L.A.Bill No.10 of 1996)
was introduced in the Assembly on the 1st March 1996 and was considered and passed on the
same day.
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XVI. GOVERNMENT MOTIONS

(1) On the 26th February 1996, Hon. Dr. V.R. Nedunchezhiyan, Leader of the House
(Minister for Finance) moved the following Motion:-

"That the Rule 32 of the Tamil Nadu Legislative Assembly Rules, which provides that
the first hour of every sitting, be available for ‘Question and Answer' be suspended on 27th
February 1996, and the House do resolve to transact Government business."

The Motion was adopted nem con.

(2) On the 1st March 1996, Hon. Dr. V.R. Nedunchezhiyan, Leader of the House
(Minister for Finance) moved the following Motion:-

"That the Tamil Nadu Legislative Assembly Rules 30,130, and 132 be suspended and
the Tamil Nadu Appropriation Bill, 1996 (L.A. Bill No.10 of 1996) be taken up for
Consideration and passed to-day (1.3.1996) itself".

The Motion was put and carried unanimously.

(3) On the 1st March 1996, Hon. Dr. V.R. Nedunchezhiyan, Leader of the House
(Minister for Finance) moved the following Motion:-

"That under Rule 25(1) of Tamil Nadu Legislative Assembly Rules, the House be
adjourned Sine Die". The Motion was put and carried nem con.

XVII. STATEMENT UNDER RULED 212 OF THE TAMIL NADU
LEGISLATIVE ASSEMBLY RULES

On the 29th February 1996, Hon. K.A. Sengottaiyan, Minister for Transport laid on
the Table of the House a Statement under Rule 212 of the Tamil Nadu Legislative Assembly
Rules in regard to formation of the Veeran Azhagumuthukon Transport Corporation Limited.

XVIII. ELECTION TO THE STATUTORY BODIES
On the 26th February 1996, Hon. Speaker announced that the following Members
have been duly elected to the Senate of the Annamalai University:-
1. Thiru. R.D. Aranganathan

2. Thiru K. Srinivasan
3. Thiru S. Alagiri
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XIX. NAMING AND WITHDRAWAL OF MEMBERS

On the 28th February 1996, Hon. Speaker named Thiru S.R. Balasubramoniyan,
Leader of Opposition, Thiru S. Daniel Raj, Thiru P.V. Rajendran, Thiru S. Ranganathan,
Thiru. M.Andi Ambalam, , Thiru K.R. Ramasamy Ambalam, Thiru S.Balakrishnan, Thiru
C.Gnanasekaran Tmt.A.S.Ponnammal, Thiru S. Alagiri, Thiru Polur Varadhan, Thiru S.
Pannerselvam and Dr. Kumaradoss for shouting and disturbing the proceedigs of the
House and asked them to withdraw from the House. When they refused to do so, the Marshal
and Watch and Ward were called in and the above Members were evicted out of the House
one by one. Thiru C. Gnanasekaran tried to resist the Watch and Ward and he was bodily
lifted out of the House.

On the same day, Hon. Speaker also named Thiru V. Thambusamy, Thiru G.
Palanisamy and Thiru Elamvazhuthi for persistently defying the Chair and asked them to
withdraw from the House. When they refused to do so, the Marshal and Watch and Ward
were called in and the Members were removed from the House.

XX. FELICITATION
On the 26th February 1996, When the Hon. Chief Minister entered the House, Hon.
Speaker conveyed to Hon. Chief Minister the greetings and felicitations on behalf of the

House on her 49th Birth day.

Hon. Chief Minister thanked the Members for their greetings.

XXI. COMMITMENT FOR CONTEMPT OF THE HOUSE

On the 23rd February 1996, Hon. Dr. V.R. Nedunchezhiyan, Minister for Finance and
Leader of the House moved the following Motion:-

"That this House resolves that one Thiru I. Thirumalai, son of Aiyangar Reddy,
Thondamanthurai, Perambalur Taluk, Perambalur Thiruvalluvar District, who threw a bit of
paper containing some slogans and raised noise from the Visitiors Gallary be sent to Central
Prison, Madras, and kept under custody safely for twenty four hours and released thereafter
for having committed a grave offence and gross contempt of the House".

The Motion adopted unanimously.
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XXII. PRESENTATION OF COMMITTEE REPORTS

81. Reports were presented to the House by the various Committees of the House as
detailed below:

Serial Name of the Report Date of presentation
No.
1) ) ®)

1. Two hundred and Eighty second Report of the 23rd February 1996
Committee on Public Undertakings.

Two hundred and eighty third Report of the Committee

2 on Public Undertakings. Do
Two hundred and eighty fourth Report of the Committee
3. . : Do
on Public Undertakings.
Forty Fifth Report of the Committee on Petitions. Do
Forty Sixth Report of the Committee on Petitions. Do.
6. Forty Seventh Report of the Committee on Petitions Do
7. Forty eight Report of the Committee on Petitions. 26th February 1996.
8. Forty ninth Report of the Committee on Petitions Do
0. Fiftieth Report of the Committee on Petitions. 26th February 1996.
10.  Fifty first Report of the Committee on Petitions. Do

11.  Two hundred and forty second to two hundred and eighty 28th February 1996.
second Reports of the Committee on Public Accounts
(Forty one Reports)

12.  Thirty second Report of the Committee on Government Do
Assurances

13.  Thirty third Reports of the Committee on Government 28th February 1996.
Assurances

14.  Eighty Sixth to Ninety-first Reports of Committee on Do
Papers Laid on the Table. (Six Reports)

15.  Twenty third to twenty sixth Reports of the Committee 1st March, 1996.
on Estimates (Four Reports)

16. Two hundred and eighty fifth to three hundred and Do
second Reports of the Committee on Public Undertakings
(Eighteen Reports)
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XXI11. PAPERS LAID ON THE TABLE OF THE HOUSE

During the Period, 212 Papers were laid on the Table of the House, the details of
which given below:-

A. Statutory Rules and Orders 97
B. Reports. Notifications and Other Papers ... 115

Total 212

*khkhkkhkk



